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I THE CENTFAL ADMINISTFATIVE TPIBUIAL, JATFUR BEICH, JAIFUR.
*x * %
Date of Decision: 292.1.96.
OA 43/96
¥.Gopalalrishanan \ ee. Applicant
Versus
Dnicn of India and others | ... Respondents.
CORAM:
HOIT'ELE MF. GOPAL TRISHIIA, VICE CHAIFMAN
HOI'BLE MF, O.F. SHAFMR, MEMBEF. (A)
For the Applicant «.. Mr. Amin Ali

For the Rzapondents oo

ORDER
PEF HOIT'BLE MP, COPAL FRISHIA, VICE CHAIRMAN

Applicant, U.Gopzlalvishanan, in this application u/s 19 of the
Pdministrative Trikunals Ack, 1935, haz mainly zought a direction to
rzapondznt Mo.2 ©o absorl him pecmanently  in the Pegional Pay  and

Accounta Office, 3Burvey of India, Jaipur, in the post of Junicr

Accountant.
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3. The contenticn of th

d

learned counszl f£ov the applicant iz that
the applicant has lien in the post of an Dpper Divisicon Clerl: in the

Deparimeni of " Ginzral Peasrve Enginsering Porce Fob he was appoinces

a clear vacancy of Juniow Accouniant in the offics: of Fegiconal
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Accounts Offics, Suvvey of India, Jaipur, on deputation basis.
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Thz tzrm of dgputation was excended twice, a2 stated by the lzarned

=

coungsl  for th: applicant.  The applicani haz relisd on a circular,
Ann.A-1, in vejard oo the mattsr of akscorption of dsputaticnists in
their Loanse Depavtment. Since the application is Jdivecksd against
3 repressncation dated 13.7.24, wa
dispose of thiz applicaticn, at the: stage of admizsion, with a
direction to regpondani 0.2 Lo ezamine and Jdecid: the repressntation

of the applicant dated 18.7.94 in the light of the OM dated 21.6.93, at
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Arni.A-1, within a pericd of thres montl

copy of this order.
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} Chayture
(0.F. [SHAEMA) (GOPAL TI'RISHNA)
MEMBER (A) . VICE CHAIRMAN




